6655 Committes on Private
Members’ Bills
and Resolutions

then the Indian worker—if we take
that attitude and understand that
then 1 think we can achieve
something And many of them
have been leaders of long standing.
I am not begging 1 am pleading
because I believe that everything
must be done, which 1s in the
realm of reason and justice, to
avert this catastrophe If that can be
dome, 1if they bring this attitude, I
think we can succeed. But ¥ we
think in terms of big club and small
club and sticks, I am afraid—and this
13 my conclusion—that the over—
enthusiastic Indian police, some of
whom seen to be better equipped
with arms than some of our Indian
Armed Forces, may bring about
some catastrophe, some tragedy, of
which we have seen some very tra-
gic example only the other day

14 57 hrs

[MrR DEePUTY-SPEAKER n the Chair]

They may lead to something which
the Ministers and the Government do
not mean, in the Government's deter-
mination to meet the strike. They may
lead more than it 1s; they may lead us
to somewhere where you do not want
to go and we do not want to go

That 1s my plea, Sir, and I hope it
will be read n this hight and still
Justice will be done to workers and
care will be taken of larger national
interests

Shri Raghunath Singh: We should
go together

15 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
THIRD REPORT

Shri Jhulan Sinha (Siwan): I beg
to move.

“That thus House agrees with
the Third Report of the Com-
mittee on Private Members’ Bills
and {Resolutions presented to the
House on the 31st July, 1957".

lsMx'. Deputy-Speaker: The question
“That this House agrees with
the Third Report of the Commit-
tee on Private Members’' Bills and
Resolutions presented to the
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Hgtse on the 3ist July, 1957".
‘he motion was

RESOLUTION RE: DISCONTINU-
ANCE OF GRANTS OF SCHOLAR-
SHIPS TO STUDENTS ON COM-
MUNITY BASIS

Mr. Deputy-Speaker: The House
will now resume further discussion of
the Resolution moved by Shri Bibhuti
Mishra on the 18th July, 1957, regard-
ing discontinuance of the grant of
scholarships to students on community
basis

Out of 2 hours allotted for the dis-
cussion of the Resolution, one minute
has already been taken up and 1 hour
and 59 minutes are left for its fur-
ther discussion today.

Shr1 Bibhuti Mishra may continue
his speech.
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[+ falifer formr]
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3¢ ofadt #r @i adt xgt wevw Y
N gz Tk § 1 ug wa 7 wAw E
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il A
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& ¥ gepw wifewdr 35 WX
a1 <1 9T 1 gAA fAar § —

“The State shall strive to pro-
mote the welfare of the people by
securing and protecting as effec-
tively as it may a social order in
which justice, social, economie
and political, shall inform all the
institutions of the national life”.
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The State shall promote with
special care the eucationsl and
economic interests of the weaker
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sections of the people, and, in
particular, of the Scheduled Castes
and the Scheduled Tribes, and
shall protect them from social,
injustice and all forms of exploita-
tion”.
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Tr ¥§ ¥7 fars fsar & 9vF § wro
damm ¥ 91T I wqER § ¥R
™ T w1 da1 I ¥ @R Y
1T F FFAT |

Shri Manay (Bombay City Central
—Reserved—Sch Castes): On a point
of order The hon Member, while
moving his Resolution, has worded it
in such a way that there 1s necessity
for amending the Constitution Now
in his speech he has just said that
there 1s no necessity to amend the
Constitution

Mr. Deputy-Speaker: He has smyd m
his Resolution that if necessary the
Constitution should be amended So
he can take up both positions

Shri Manay: He says specifically
now that the Constitution need not be
amended, because he wants that the
facilities for the Scheduled Castes,
Scheduled Tribes and backward
classes be continued Not only that;
he goes further and says that the’
factlities should be extended.

Mr. Deputy-Speaker: What is the
point of order?

Shri Manay: It i1s that the Resolu-
tion that he has moved and the

speech he 1s making contravene each
other

Mr. Deputy-Speaker: There 13 no
point of order; nor has the hon. Mem-
ber contravened the Resolution that
he has moved.
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[t v faw ]
qTETT WY WrE wisarE ATC wri § A0
et %Y oY wEAT o7 a%ar 3 1 frare
A 7T ¥ waow qg T & fe Iw
wreat #r faw o ggfaga fm @ &,
gawy apfage 7 fad 1 gt agfaad
oY fmar & wifga | w9 q& W
ooy adr 3 | Afew & s € ST
g f& fast ol W@ 71 vk forw ey
g S T @ A ag g
oo sma @ Ak 9 g4 famwedt ¥
AT I oY AL F

T ¥ oF Wi F1 {femw Wt @
for 7 oY ¥g S faeT &, WA
WTIHT FIF GAET ATgAT § —

“In England, a man employed at
a far-off place on a poor salary
wanted to write a letter to his
sister once a month. As he was
too poor to purchase card, he used
to write a not-paid-letter once a
month and the sister used to
understand that her brother was
all night. When one Member of
Parhament came to know of it,
he raised the matter in Parlia-
ment and helped to bring down
the cost of the post card to be
within the easy reach of the
poor.”
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Mr. Deputy-Speaker: Resolution
moved:

“This House 1s of opinion that
Central Government scholarships
should not be awarded exclusive-
ly to any particular community
only but they should be thrown
open to the poor and deserving
students of all Communities and
to this end Government should, if
necessary, bring forward suitable
legislation to amend the Con-
stitution.”
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Two hours 'have been allotted to
Jus Resolution and the House had
approved of it. Now, it 18 315 and
ane hour and forty-five minutes more
The hon Minuster would take about
20 minutes So, I think, 10 minutes
would suffice for each hon Member

Shri Jaipal Siogh (Ranchi West—
Reserved—Sch Tribes) May I humb-
ly submit that the House has in the
past—recently—more than once de-
parted from its previous decision
This Resolution 1s of an order where,
I think, many would like to partici-
pate May I suggest that the House
do extend its sitting by another hour
and sit till 6 o’clock to enable more
Members to take part in the debate?
It looks nnocuous the way 1t 1s put
but 1t 15 even more important than
the Mover of the Resolution himself
thinks

Mr Deputy-Speaker: There 1s one
difficulty that I have got Just now
this House has approved the Report
of the Committee on Private Mem-
bers’ Bills and Resolutions and no-
body stood up or took objection to 1t

Shri Japal Singh It 13 an after-
thought, Sir

Mr. Deputy-Speaker. Then, I will
also see after some time whether it
should be extended

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr K. L Shrimali): In that

case I may also be allowed half an
hour, Sir

Mr Deputy-Speaker Yes, Shn
B S Murthy

Shri Bangshi Thakur (Tripura—
Reserved—Sch Tribes) rose

Mr Deputy-Speaker: What does the
hon Member want I cant hear hum

Shri Bangshi Thakur: Sir, I am a
new Member, I could not follow the
procedure 80, I would lhke to say
that we want to say something with
segerd 1o this and 1 want to know
when we shall be given an oppor-
tunmity
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Mr Deputy-Speaker. The hon
Member 135 not probably aware that
every Member has to try to catch the
eye of the Chairman or the Presiding
Officer, whoever he may be Besides
that, he can send in a chit The hon
Speaker announced this mormng that
there are printed forms available at
the Table and any Member who wants
to speak may express his desire by
sending that chit

Shr1 Murthy

Shri B, 8. Murthy (Kakinada—Re-
served—Sch Castes) Mr Deputy-
Speaker, Sir, this 1s a very significant
Resolution. and a Resolution whuch
will indicate how the mind of the
Caste Hindu 1s now being agitated be-
cause of a certain molety of a conces-
sion being enjoyed by certain com-
mumties which have been, for ages,
submerged under the sin of untouch-
sbhility

This 18 a question which must be
gwen the deepest consideration be-
cause, some time ago, you must be
aware that there was satyagraha in
Banaras about the entry into Viswa-
nath temple by Harijans, and the so-
called orthedoxy opposing that temple
entry Very recently, you must have
also read 1n the papers how mass
harassment had gone on unhampered
in Orissza where thousands and thou-
sands of Harjars have been kept mn
concentration camps as it were

Sgqveral Hon. Members: Where”

Shrt B S Murthy: Well, I have
read 1n the papers I will come to 1t
1f hon Members are patient

Then, there are certain Govern~
ments which are now trymng to
remove the concessions that were
awven to them by the British Gav-
ernment All this incicates that there
15 a change of attitude of the Hindu
soclety towards certain other com-
munities which were unfortunately
backwaid and depressed in society

In this connection, I would like to
say 1 am not opposed to apy poor
student being gven governmental
help I welcome it because every
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student whether he belongs to this or
that community is entitled to have the
maximum benefit from our Govern-
wment and also because he belongs to
the State and he 1s an asset to the
nation. In the case of certain com-
munities, it 1s not mere poverty that
stands in the way. There are other
sociological conditions that have de-
pressed them for centuries. It is
because of this that Mahatma Gandh,
after his epic fast, created one or two
orgamsations for the service of Hari-
jans and later on for the service of
toe advm jath: brethren. If you have
time to read his wnmtings, Sir, you
will find that he has indicated that
these commuruties should be given
special preference by the Independent
India so that the secunity and safety
of the nation will be stabilised. Then,
there 18 the question of social justice.
A poor student of the Brahmin com-
mumty to which my hon. frnend
belongs and a poor student of the
Haryan commumnty to which I have
the honour to belong, cannot be on a
par sumply because they happen to
be poor. I do not think that it 1s
social justice done to the Hanjan
communty.

It 1s a very difficult question and
my mind is agitated. Therefore, 1
am struggling for  expression
‘Thoughts are deeper than words and
feelings are deeper than thoughts.
You cannot imagine what a Harpgan
feels like even 1n this independent
India of today. Is he being treated
as a human being? Please come with
me and I will show not only in
Andhra but in other parts of India
what the Harjjan feels today Even
taday he is an untouchable, a social
lecper What 15 being done? How
long do you want to dilly-dally with
the question concerning sixty sullion
people? Don’t you think that they
have a heart, a mind or & brain? After
Gandhii had given us a conscience
and 8 mind and a vigour, I do not
think 1t 18 possible for any society or
any Government to rule the roost and
call a Harijan a Harijan. We do not
want t0 be called Harijans; we do not
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want to remain untouchables, We
want to merge ourselves into the body
politic of Hindu society but you are
not allowing us to do so0 or yqu do
not create opportunities for us to
come and merge ourselves into that
bigger ocean of Hindu polity. This
is nothing but another disruptive atti-
tude which has been the ruin of our
country. I shall not be wrong if I
say that the day when you outcasted
the Harijan and called him an un-
touchable and sent him out of the
village and asked hum to live away
the dragon seed of Partition of India
has been sown and we had to reap
the consequences in 1947. Do you
want the repetition of it? So, it 1s
high time that this community should
be given all the possible heip in
order that it may take advantage and
educate itself and merge itself into
the greater community of Indian na-
tionhood That is the desire of every-
one. Therefore, I appeal not only to
Mr. Mishra my good friend but other
caste Hindu friends also. They should
not have this feeling that the Hari-
jan 1s stealing a march over them
and create bitterness in the minds of
Haryan young men Then, it would
become a very live vulcano and
things may be beyond our control

Shri Supakar (Sambalpur): Sir, on
a point of information. The hon.
Member just spoke about a thousand
in Orissa being put in some sort of
& concentration camp. This is a thing
on which we should like to know
greater details.

Mr. Deputy-Speaker: There are
some amendments notice of which had
been received from some hon. Mem-
bers Are they moving it?

Shri Kambie (Kopargaon): Sir, 1
beg to move:

(1) That in the resolution,—
for the words, “not be awarded
exclusively to any particular com-
munity only but they should be
thrown open to the poor and de-
serving students of all communi-
ties”, the following be substitut.
ed namely:—
“be awarded to such poor and
deserving students only whose
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parents/guardian’s income does
not exceed rupees three hun-
dred per month from all sources
and further the parents/guar-
dians and the student concern-
ed file alongwith the applica-
tion for scholarship a declars-
tion duly afirmed in the pres-
cribed manner to the effect that
the parents/guardian/student
belong to a faith not recognising
any caste or community”

(i) That in the resolution,—
after the words “all communi-
ties” the words “except the most
advanced community in education
for whom a certan quota of
scholarships be set aside in pro-
portion to its population” be
inserted.

Shri B. K. Galkwad (Nasik) Sir, I
beg to move:
(1) That 1n the resolution,—
the words “not be awarded ex-
clusively to any particular com-
munity only but they should” be
omztted

(i1) That in the resolution,—
the words“ and to thus end Gov-
ernment should, 1f necessary,
bring forward suitable legislation
to amend the Constitution” occur-
ring at the end be omatted

Shri Thimmaiah (Kolar—Reservea
—Sch Castes) Sir, I beg to move:

That in the resolution,—

(1) after the word “community”
the words “except the Scheduled
Castes and the Scheduled Tribes”
be inserted, and .

(1) the word “only” be omatted.
Mr. Deputy-Speaker: Ail these
amendments are bofore the House

Shri Frank Anthony (Nominated—
Anglo-Indians): Mr Deputy-Speaker,
I rise to support the first part of Reso-
lution which reads:

“except in the case of the
Scheduled Castes and the Schedul-
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ed Tribes students Central Gov-
ernment scholarships should not
.be awarded exclusively to any
community and these should be
thrown open to the poor and
deserving students of all com-
munities.”

May I say in passing that I feel the
hon. the previous speaker has com-
pletely misconceived the purport of
this Resolution? It speaifically ex-
cepts the Scheduled Castes and
Scheduled Tribes. I do not think that
any unnecessary or unjustified attack
should be made on the hon. Mover.
Like all of us, he appreciates the
special position of the Scheduled
Tribes and Scheduled Castes. Nobody
wants to encroach on that position.

I have attempted to take part in
this discussion because I wish to give
the House the benefit of my personal
experience with regard to what I
re¢gard as utterly unsatisfactory work-
ing of the present arbitrary way in
which the Central and the State Gov-
ernments classify or force people into
these classifications. The whole policy
13 misconceived and not only wrong
but 1t creates a wrong psychology, I
say this without qualification today
because of this misconceived policy
on the part of the Central and State
Governments, there 1s a literal scram-
ble to be included in the backward
classes. People today feel that it 1s
not only an economic advantage; more
than that it 15 a political prize to be
classified among the backward classes.
Once people are included theremn, it
takes the character of a vested politi-
cal interest.

I will give the House this

isbeingdonebythiskhzdo!aponcy.
There is a class of people known as
farangis m Kerala. These people have
been classified as backward in the
past. Nobody grudges that. I have
a0 doubt that they are backward
largely without education. But, fair]

38
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recently, some people perhaps attract-
ed by some of the special safe-
guards given to the Anglo-Indian
community sought also to be classified
as Anglo-Indians. When the rest of
my community heard of this, they
were, I think quite rightly, indignant.
They said: “We have, in the Anglo-
Indian community poor people, des-
perately poor people but is that any
reason to abandon your self-respect?”
Is that any reason to claim to be
classified as backward and get some
of the concessions that are given to
backward people? What has happen-
«d now? The spokesmen of these
Farangis say that the leaders of the
Anglo-Indian community are depriv-
ing the community of glittering
political prizes. This is not only a
perverse psychology; to me, it is =
revolting psychology. And, what does
the Kerala Government do? The
Kerala Government immediately en-
courages this process, which I regard
as a process of degradation.

I always thought that the policy
implicit m this process of recogmising
people as backward was to uplift
them, to encourage them to shed this
feeling of consciousness of backward-
ness. But, today, instead of shedding
this consciousness of backwardness,
because of the Government's policy,
this consciousness, this word “back-
waid” 15 now becomung a vested
interest. Wealthy people belonging
to the so-called backward classes
msist on being classified as backward.

As I say, what has the Kerala Gov-
ernment done?” In order to get the
votes of these Farangis, the Kerala
‘Government now insists on branding
my community in Kerala as back-
ward, I use the word “branding”
deliberately. I regard it as a brand
of shame Why should ypu brand
people, who throughout their history
have never been classified as back-
ward”? That is why I say that this
-whole policy is misconceived.

If a community is self-respecting
and refuses to be classified as back-
ward then the poorest sections in that
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community are penalised. That is
why I say that the only test for giv-
ing--1 don't think you should even
use the word “backward”——people
some kind of relief—I am excluding
Scheduled Castes and Scheduled
Tribes—should be a “means test".
Why should a person, merely because
he is born a Brahmin, Parsi or Anglo-
Indian, though he may be desparately
poor be deprived of getting assistance
from the Government? That is what
your present policy allows.

I think this “means test” should be
imaginatively conceived; it should not
be a sort of flat rate, say, for people
getting below Rs 100 It the Gov-
ernment is disposed to change its
policy, I think everyone irrespective
of caste, creed or community should
agree to a “means test’—I do not
know whether you should classify
them as backward; yoit may refer to
them a3s “less fortunate”—and they
should all be ehgible to get this
assistance.

Another evil consequence of the
Gavernment’s present policy is this.
Small communities cannot get any
admissions 1nto umversities and col-
leges In Madras a member of my
community cannot get a seat. Why?
Because, the Madras State has 2 high
percentage of reservations for back-
ward classes

Now, look at this position. In the
Anglo-Indian community in Kerala
you may have a person who 18 a
lakhpath:.. He 1s branded as back-
ward. He can afford to send his child
to any ipstitution in Europe. Because
the Kerala Government has chosen to
brand that community as backward
he can send his child to Madras and
get a seat, whereas in Madras itself,
where the community is not stigmatis-
ed as backward, an able boy from a
very poor family cannot get in be-
cyuse there are no seats left. The
Madras Government says that there is
a high percontage for backward
classes and for other communities on
the basis of numerical strength with
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the result that my community cannot
Ket one seat.

1 appeal to them to seriously con-
sider revising this whole pol}cy, be-
cause, I say, psychologically it has a
corrosive effect and in practice it does
operate harshly on the really poor
sections of communities which do not
happen to get into this backward
classes classification.

Shri Thimmaiah: Mr. Deputy-
Speaker, Sir, Shri Bibhuti Mishra’s
resolution, though well-intentioned,
does not suit the existing circum-
stances in this country. I do not ques-
tion the motive of my hon. friend who
has just moved the resolution, but in
his speech he himself has admitted
that the Scheduled Castes and
Scheduled Tribes should invariably be
given scholarships. So, Shri Bibhuti
Mishra has admitted that to some ex-
tent caste has to be recognised in the
matter of award of scholarships.

Sir, castes exist in this country and
it will take some years to completely
eradicate casteism in this country. The
victims of casteism particularly in this
country are the Scheduled Castes and
Scheduled Tribes. There are also
other castes who are victimised by
this casteism, of course in a lesser
degree than the Scheduled Castes and
Scheduled Tribes.

We have no objection if the students
of other poor sections are also includ-
ed in the award of scholarships. We
do not say that they should not be
given scholarships. The difficulty
arises here because of the limited
finance and resources of the country.
Therefore, we have to categorise cer-
tain sections of people as backward.
Certain sections of the people =mre
suppressed and depressed, and are
educationally backward.

In this back ground I think the Con.
stitution-makers have made a provi-
sion i/n the Constitution that the States
should take particular care of the
Scheduled Castes and Scheduled
Tribes, and also weaker sections of
the people, in matter of Education.
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My learned friend, Shri Frank
Anthony, was just referring to the
backward classes. Though I repre-
sent the Scheduled Castes people, as a
layman I can speak about the backe
ward clasgses. As we all know, the
majority of the people in this country
are illiterate. Education advancement
of the people in this country is very
poor. In the Constitution also the
framers of the Constitution recognise
that certain sections of the people are
oppressed and suppressed, and there
are certain sections who are educa-
tionally and socially backward.

Therefore, there is a provision in
the Constitution that the President
should appoint a Backward Classes
Commission to go into the question
and find out which are the sections
of the people that are educationally
and socially backward. In accordan-
ce with that provision recently the
Backward Classes Commission was
appointed and they also published a
report. Therein they have recom-
mended cettain sections of the people
who gre entitled for scholarships and
educational encouragement.

If we really want to encourage the
weaker sections of the people to get
education, certainly we will have to
say that such and such sections of the
people are backward, such and such
sections are Scheduled Castes and
Scheduled Tribes and so on. This
is the practical way of doing things
towards bringing about advancement
of certain sections of the people in
this country. I do not object to other
poor boys from advanced sections of
the society being given scholarshipa.

On hearing the speech of Shri
Bibhuti Mishra I feel that he is igno-
rant of certain facts. He said that
even poor boys in the backward
classes and Scheduled Castes are not
getting scholarships. Scholarships are
distributed only on the basis of
poverty and merit among the backw
ward classes. Only for Scheduled
Castes and Scheduled Tribes scholar-
ships sre given without vtonsidering
their merit or poverty because they
are generally very poor.
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and the number is also very limited.

Under the Central scholarship
scheme this year I found that more
than 5,000 students belonging to the
backward classes are going without
scholarships, because their number
is very big and our finances are limit-
ed. Shri Bibhuti Mishra wanted to
. know whether scholarship is given on
the basis of poverty. I want to submit
that here also it is given purely on
the basis of poverty. If my friend
looks into the application forms, the
Education Ministry has noted down
persons getting Rs. 150, persons get-
ting Rs. 300 and those getting above
Rs. 400. Those who get above Rs. 400
are not erititted for scholarship.
Therefore, these scholarships are en-
tirely given on the basis of poverty.
Therefore, Shri Bibhuti Mishra's ob-
jection that even in the backward
‘classes and the Scheduled Castes and
Scheduled Tribes, the poor boys are
not getting scholarships does not, I
think, hold any water at all.

Shri Bibhutli Mishra: I do not
ebject to anybody getting scholarship.

Shri Thimmaiah: There is one more
point, Sir. There are other scholar-
ships which are given not on a com-
munal basis. There are merit scholar-
ships, public school scholarships,
research scholarships in humanities,
scholarships for higher studies, etc.
All these are not given on communal
basis, and they are given only on the
basis of merit. I do not think any
scheduled Caste boy or a tribal boy
is getting these scholarships at any
time, because they are not given on
the basis of poverty. There are some
other scholarships also such as modi-
fied overseas scholarships, central
scholarships for foreign languages,
etc. Like this, there are 40 scholar-
ships now under the Education Minis-
try. They are given not on a com-
munal basis but they are entirely
given on merit basis. Therefore, I
submit that the Government’s policy
regarding the allotment of scholarship
is entirely practical and is entirely
justiied. They are entirely justified
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in awarding scholarships on the basis
of caste and certain other scholarships
on the basis of merit because, one
must think in a practical way and
one should also think of the back-
ground in which these backward
classes exist today.

It domocracy were to be successful

_ in this country, I think, the majority

of the people who, are illiterates are
to be educated. Of course, I do not
object again that the poorer boys of
the higher castes, the advanced
sections of the people, so to say,
should not get scholarships, but I
have no objection if the Education
Ministry says, if it has got sufficient
funds, “I am prepared to give scholar-
ships to all the poor students in this
country.” Then, I shall be the first
man to be very happy.

Shri Bibhuti Mishra also admits
that the finances of this country are
limited. Therefore, 1 think that at
least for some years to come, and till
these backward classes come up to
the level of others, educational and
sogial, these scholarships are to be
awarded on communal basis. It does
not mean that we are communal-
minded. I am spepking particularly
about the Scheduled Castes and Sche-
duled Tribes. They are the victims
of communalism; they are the victims
of casteism. I think it is not at all
communalistic on their part if they
claim scholarship on communal basis,
because, in the interests of the coun-
try and in the interests of democracy,
1 think these scholarships are to be
continued for some years at least on
the communal basis, so that the whole
country can get educated and come up
to the level of the educated, advanced
cortions of the people in the country.

Shri Jaipal Singh: r. Deputy-
-Speaker Sir, as I said on an earlier
occasion, on the face of it
this resolution appears t& be very
innocuous, but when we go to exammne
the financial implications of this reso~
lution, it is mnot so innocuous
as the mover has tried to make
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#t out. Normally, a resolution lke
this would prima facie get my sup-
port because we are pledged to be a
welfare State where every section of
the Indian community has to be
looked upon with respect and where
we do not have to think of water-
tight compartments But my hon
friend, the Member from Bagaha has
to reahse why the Constitution-
makers provided certam safeguards
in the Constitution It was a mathe-
matical problem This country is a
vast one and there are various Imns-
tances 1n the Indian commumty of
utter helplessness, more especially
among the Scheduledq Castes and
Scheduled Tribes 1 particular

Sir, you will remember that when
the Central Government first appoin-
ted the Central Scholarships Com-
mittee, the funds were set apart only
for the two groups—the Scheduled
Castes and the Scheduled Tribes—
but the great and noble soul, Thakar
Bapa, appeared on the scene and
brought 1n a third very numerical
group of the Indian community,
namely, the other backward classes
O1ginally, these were not meant to
be included The amount that was
sanctioned by the Government re-
mained the same, but instead of the
original amount being shared only
between Scheduled Castes and the
Scheduled Tribes, these two sche-
duled classes had to be deprived of
a certain amount of it, so that the
other backward classes could be
given something

Now, we have to examne this and
analyse the position We have no
objection whatever if any rich man
gets a scholarship, and we have no
objection whatever if the finances of
the country can stand it But the
whole question is, first things should
come first, I thunk we had better
look at it from that point of wview
Take the question of the Scheduled
Tribes I hope the House will forgive
me if I speak specifieally about the
Scheduled Tribes When the Consti-
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tution was made, what was their
number”? 248 lakhs Then the Presi-
dent’s Order came in, and the 248
lakhs became 169 lakhs Nearly @
crore of them disappeared by some
President’s Order What has heap-
pened” The people of the Scheduled
Castes and the Scheduled Tribes that
were scheduled previously got pre-
cluded from the schedule and were
thrown into this quagmire of the
other backward classes, with the
result that today they get nothing

I have to pomnt out this because
people thmk that every applicant
from the Scheduled Tribes s get-
ting a scholarship That 1s not true.
Go to Assam Now, all the Sche-
duled Tribes people who migrated to
Assam tea gardens from Chattisgarh
and Orissa and South Bihar are other
backward classes amung the general
population there So, if they
go and settle there, i1t means they are
deprived of the spint of the safe-
guards of the Constitution That |is
a very important factor

Dr K L Shrimali: I would lhike to
correct the hon Member As far as
the Central Government scholarships
are concerned, during all these years,
there has not been a single student
who was ehigible to get the scholar-
ship and who has been refused

Shri Jaipal Singh: I am afraid the
hon WMmister 18 grievously wrong in
his statement What I have been
trying to point out is the nuschief
that the re-scheduling thas /done. and
1t has put out of reach millions of
Scheduled Tribes I am talking not
of the Scheduled Tribes now, but of
the tribes who have been put out of
the schedule and who, techn:cally
and constitutionally, were among the
Scheduled Tribes, have now become
part of the other backward classes,
as 1n the case of Assam Why ars
there not so many reserved seats in
Assam”? Look at the tribal figures
there They are out of the schedule
and there are no reserved seats for
tribal people in the tea gardens Tt
18 8 mathematical prohlem. Some of
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these things have been done deliber-
ately.

In my own Stats, in the State of
Bihar, in 1841, there were 51 lakhs
of Scheduled Tribes. What is that
figure today? Let the hon. Minister
find it out for himself. What is hap-
pening or what has happened to the
others? Have they died out? Whapt
has happened to them? How™ Bie
they getting these educational facili-
ties? I have no objection whatever
if the Scheduled Castes and the Sche-
duled Tribes in no way get lesser
safeguards than they are getting
now. If that is the position, I would
go all out in support of my hon.
friend, the Member from Bagaha.
But, if the House accepts the financiai
implications of this scheme, it means
that it {5 going to cripple the safe-
guards that the Scheduled Tribes gre
getting at the present momeunt, and
for the matter of that, the other
backward classes who have been
brought within this reach. It is on
that score I feel that I must oppose
this resolution, because it is a ques-
tion of degree. There are backward
people in every community. There
are backward Kashmiris. So, should
the Scheduled Tribes get less? There
are backward pandits. So, the Sche-
duled Tribes shou'q get less! Is that
the argument that my hon. friend,,
the Member from Bagsha, is trying
to propound?

Shrl Ranga (Tenali) Bhagat?

Shri Jaipal Singh: I am sorry that
my hon. friend Shri Ranga does not
know the geography of Bihar, Shri
Bibhuti Mishra is an hon, Member
duly elected by the electorate of
Bagaha in the State of Bihar. 1
would like to assist my hon, friend
from Bagaha in his project, if he
will spport me in the counsel I wish
to give boldly to the Treasury
Benches, that are mostly empty s
the present moment. I am sorry the
hon, Leader of the House is not pre-
sent. There is one way of solving
this wvery big problem in
this country mnd ‘that is to make
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prohibition and temperance a purely
central subject, to lift prohibition
throughout the country and use that
revenue for giving scholarships.

Shri Narashimhan (Krishnagiri):
Is the hon. Member in order in mov-
ing out of his seat while speaking?

Shri Jaipal Singh: I have not
followed the hon. Member's interrup-
tion. '

Mr. Deputy-Speaker: The interrup-
tion that does not reach the Member
speaking is not intended for him; he
should not rhind that.

Shri Jaipal Singh: I thought I would
be benefited by his humour. The hon.
Leader of the House has himself said
again and agsin that prohibition will
not work in the tribal areas in parti-
cular. It is not working anywhere. ...

Shri Achar (Mangalore): On a point
of order, Sir, Is a discussion on prohi-
bition relevant to the debate?

Mr Deputy speaker: Where is the
point of order? The hon. Member
was making out a point that if prohi-
bition is removed, that revenue may
be made available for scholarships.

Shri Jatpal Singh: I am prepared
to lend weight to this resolution by
providing the wherewithal with which
the idea may be implemented. In case
our opposition to the resolution should
be misanderstood, let it be clear in
the minds of others that we do not
want to stand in the way of other
people also going ahead. That is not
the issue. I agree that the real thing
should be to have a means test even
in the case of Scheduled Castes and
Scheduled Tribes....

An Hon. Member: Among themsel-
ves.

Shri Jaipal Singh: That is not being
done at the present moment. I know
it for & fact that there have been many
many instances where scholarships
need not have been awarded, I say
that as one who has set his own exa-
mple. I had been a member of the
scholarship committee for aeveral
years. My son would have got a
scholarship, but I would not take it
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But what is happening today? Blindly
the Education Ministry 18 awarding
scholarships. That money could go
much tfurther.

Lastly, 1 would say that this resolu-
umcnnbeaccepwdbyuson)yi!me
hon. Member convinces us, or the
Treasury Benches can tell s, that
additiona] funds will be provided for
this particular purpose 50 that others
may also be included and so that ﬁ.xe
present recipients of the benefits will
in no way be hampered in the benefits
they are getting.

Shri Ayyakannu (Nagapattinam—
Reserved—Sch. Castes): Mr. Deputy-
Speaker, if scholarships are to be
awarded to the Scheduled Castes only
through open competition, I am afraid
that they will never be able to get
any scholarships at all, because since
time immemorial they have been sup-
pressed. Their dwelling places are so
bad and the environments and cir~
cumstances in which they live are
preventing them from learning any-
thing.

Apart from that, I believe in the
matter of intelligence inheritance is
one of the main factors. If inheri-
tance is accepted as one of the main
factors, I am afraid the Scheduled
Castes students cannot inherit any-
thing from their poor parents. They
are born in a poor family, brought up
in a cheri and say so0. In these cir-
cumstances, naturally these students
cannot compete with other students
from advanced communities.

I want to bring to the notice of the
House that the Scheduled Castes pep-
ple as a whole are very poor people,
Even in the backward communities
in India, we can find samindars, big
business magnates and landlords, but
unfortunately, in the Scheduled
Castes community, except late Dr, B,
R. Ambedkar, who left Ra. 8§ lakhs
behind him, nobody is having so
much fortune. So, the community as
a whole can be considered & poor
community and they may be given
scholarships. 1If it is left to open com-
petition, I am afrgid they cannot at
all come forward.
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In every fleld of activity, the
Scheduled Castes are not at all com-
ing forward. Only in the educational
fleld and in Government services, just
now they sare coming up, because of
the special protection and special con~
cession given to them. In these at
least, they just on the onward march
In the field of business, industries and
other fields, I believe they have mot
made any progress; I can boldly say
that the progress is zero, When that
is the case, I believe that this conces-
gion should be continued. As a spe-
cial case, the Scheduled Castes peo~
ple should be given special protection.
All the students belonging to this
community should be given this con-
cession for some more iime.  This
concession should be continued until
they come on a par with the other
advanced communities.

Bhri Sanganna (Koraput—Reserv-
ed—Sch. Tribes): When the whole
country is anxious to uplift the Harl-
jans and adivasis, I think this resolu-
tion cannot withstand the force of such
public opinion. Education is a re-
deeming factor in the socio-econemle
conditions of the adivasis and Hari-
jans. Unless the Government at the
Centre and the States give further
amounts for the education of these
people, they cannot be lifted up. In
the absence of education, no amount
of efforts will be fruitful. Unless the
adivasis and Harijans are economical-
ly sound, they cannot uplift them-
selves to the higher plane of society.

In the tribal areas, the people are
so backward that in certain regions
they move about naked.- People look-
ing at them will form and impression
that those people are the true speci-
mens of the primitive and prehistoric
age. When such is the position, I
think educatfon must be given to
them. Education mesns nowadays
money. Unless money is available,
no amount of efforts will enable the
advasi students received education in
the proper way.

Besides scholarships and other
things, mid-day mealy are also given.
Because the adivasis are so backward,
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m order to bring them forward into
the civilised way of life, even sweet-
meats and other attractive things are
served at the schools When such is
the position, I am under the impres-
sion that this resolution has no place
I think this resolution 1s the outcome
of a sense of frustration, envy and
what not This resolution must be
rejected with all the force that the
House can command

In the absense of education, some”
other social evils are also prevalent
1n the adivas1 community On account
of their uncivilised and primitive life
there was human sacrifice also The
practice of human sacrifice was <o
much prevanlent that the British
Government had to take drastic mea-
sures to control it Even now m some
tribal aieas there are animal sacri-
fices The s«nimals are sacrificed even
when thcv are moving and running
about When that 1s the position, 1
think this rcsolution will be hatting
a hard blow at the very root of the
schemes of civilisation

When the Government of India is
gwving so much money for the uplhft
of the Adivasys and Haryans, 1t 1s
only ecducation that would help the
implementation of the schemes In
the absence of education, no amount
of moncy will be able to make the
people enlightened

16 hours

In the present system of Govern-
ment, education plays an important
part What, after all, 1s democracy”
Democracy' will thrive on persuasion,
discussion and conviction Unless a
man has got sufficient education and
enlightenment he will not be 1n a
position to sit across the table, dis-
cuss problems and come to any set-
tlement If Shm Bibhuti Mishra’s
Resolution were accepted, all these
schemes which the Government of
India and the State Governments are
formulating for the uplift of the Adi-
vasts and Haryans will have to be
kept 1n cold storage In these circums-
tances this Resolution cannot be ac-
cepted by the House
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Moreover, unless educational faci-
lities are forthcoming, I am afraid,
the Adivasis and Harijans who are
m a tight corner, will have to adopt
some other means to make themselves
enlightened It 1s a matter of perso~
nal experience that wherever these
people are lLiving by themselves in
their natural way, they are most back-
ward The moment they become
Buddhists or Christians, they become
enlightened The people in the
NEFA area, as a matter of fact,
must be living 1n an uncivilised way
Most of them are Christians and so
they are better If this Resolution
1s accepted, I fear, the Adivasis and
Harijans will be driven to the neces-
sity of adopting some other religion
which 1s not quite germane to the
wcll being of the Union of Indua

Education makes the people more
enlightened so that they could not be
caploited 1n any way economically
In the abscnce of education in the
Tribal areas people are so much ex-
ploited by the people of the plamns
Unless these Adivasis are educated,
they will not be 1n a position to
move with the other plains people and
work hand in hand and shoulder to
shoulder with them

Government should give not only
scholarships at the present level, but
increasing amounts of scholarships
The condition of the people 15 so
backward that not only have they to
be enlightened educationally, they
have also to be educated socially
Owing to the absence of education, in
the social field also their position is
bad, In every way, the Resolution
cannot be accepted The level of
scholarship which 1s now being given
to the Adivasis and Harijans for edu-
cation must be raised to a very great
extent so that they can come up to
the level of the other sections of the
community

=t wing (faamg7) & aga |
Tamfg AN ¥ T ITR @I
Wiwdia (oot «184 7 QY a8 Awew ag
r far § e I & ey gey
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Ty § | # oY wrgaT a7 i ww fava )
o faeqe srg wok @ g wvar
9T YWY AGT & § 1 F T dwr Ay
FET AEAT | ¥ AN ARy wqrfaw
ST WA § 1 A W wwwy e
¥y ghom Wi srfienfia) w) agnoe
ot § e g e g,
Qur wgy § 1 g stz wfeard gnd
o & fore@ gu ¥ 1 I 5E ERT Ty
fadly agrrar firer ot Y Wy dw
w1 & § o ) afx qiw of & I
o o snfzareh awer Y i F
g wrfeqY & qurr 7 Wy @b ot fax
TR AW # T GRS GO
T T T §AT TQAAT TIHT WY |
oo g W ey gu ot 9 aee
73y & o uygt o @ W% ST wnt
L

Qe s gt fiv Rl gz
I oy wit & eweder v
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P & i off fear v farely
fowrfor dwed vy wigr * S )
T sTeor g fieqr s o fie ot At
W N g e w1 a@ht W
afr swdeEr w g eeeday
afy TaAely 1 & oy g § o fornt A
terd i v Y @ o W
& sivre waar & oY 9 % A v
& o 1w & snfy o e SR
e A waT gny o ey o
®T SR HY FTAT @Y § 1 T8 6T
aew g § fe et dddfe 4
(Frgwa) ¥ wmeT IR a8 v
w fear WX v e fog qem @
€nt 1 @ wrar § fie @ qend & srer
& W ST WY A9 H WA}

Mr Chairman: Shr1 Barman

Shri B K Gaikwad: On a pont of
nformation Generally speaking, the
procedure which is observed in every
House 13 that the Mover is allowed
to speak first and then those who
propose amendments are allowed to
move the amendments and speak and
explain why they have proposed the
amendments Other speakers can
support or oppose the amendments
But here I see that those have tabled
the amendments are not allowed to
speak and others are allowed to speak
without having heard what the movers
of the amendment have to say. It
would have been better if this pro-
cedure had been adopted which is
followed everywhere.

Mr Chairman; Whatever the proce-
dure may have been in other Houses,
we more or less subseribe to the conw
vention here that the amendments
are taken as moved, and merely be-
cause somebody has submitted an
amendment, it does not give him any
priority in the matter of catching the
Speaker's eye.

Shri Barman: The resolution moved
by Shri Bibhuti Mishra gave us the
indication that he was for discontinu-
ing the grant of scholarships to stu-
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dents commumty-wise, but while
moving his resolution and

on 1t he has clearly stated that so far
as the Constitution is concerned, he
has no objection to give the scholar~
ships or the advantages of stipends to
the Scheduled Castes, Scheduled Tri-
bes or the backward classes. There-
fore, he contradicts himself again
when he says that if for that purpose
an amendment of the Constitution is
necessary, that also should be done.
Since he says that all the scholarships
or advantages that are now being
given to the Scheduled Tribes. Sche-
duled Castes and backward classes
should be gwwven and he has no
objection to that, where 15 the neces-
sity of amending the Constitution.
From all this, the contradiction bet-
ween his resolution and his statement
before the House I presume that Shri
Mishra's 1dea was to give scholarships
to all poor boys who are not entitled
or ehgible to scholarships under the
present scheme If that be so, cere
tainly every Member of this House
will give him full sympathy, provided
the Minister 1n charge of Finance has
got sympathy for his resolution.

After hearing some of the Members
I thought I should say a few words.
Shr1 B 8 Murthy in his speech has
cast a reflection on the Hindu come-
munity I think in his exasperation
arismng out of many circumstances
and all this past history he has said
something which he did not reslly
mean We realise we are enjoying
these advantages not because the
Members of the present Parliament
have provided them, but because it
has been provided in the Constitu-
tion itself, and that Constitution has
been framed by the people of this
country, the nteligentsin of this
country and those who devoted thair
lives for the freedom fight. So, un-
less the country, unless the intelli-
gentsia, unless the leaders of the
country were sympathetic towards
the Scheduled Castes, Scheduled tri~
bes and the backward classes, those
who are below, such a Constitution
could not have been framed. And 4R
now we have seen that s0 far an the
finances of the country permit, the last
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Parliament and also this Parliament
has granted more and more money
for these people. Therefore, to make
such an accusation or impute such a
motive is not fair.

As regards the Mover, as I have
just now said, he has some other idea,
but he did not frame his resolution

sccordingly.

There is only one other thing 1
want to mention. Perhaps Members
may think that in the coyrse of these
few years after .independence, the
Bcheduled Castes, the Scheduled Tri-
bes and the backward classes have
made so much progress that perhaps
there is no necessity to give this sort
of scholarships to them in this liberal
manner. In order to dissabuse the
mind of any hon. Member who might
have such a misconception, I simply
read out one or two figures from the
Government brochure that I hold in
my hand. Prior to 1955, it
was found that though the
scholarships were given liberally
to the Scheduleq Castes and
to the Scheduled Tribes, it was not
possible for many of the students to
get admission in the colleges, after
they had matriculated, because of
their proverty. A boy may be meri-
torious, but he cannot seek admission
fn a college and pay the admission
fees and other things, because of this
apprehension that if he does not get
the scholarship, he may have to dis-
continue his studies. After getting
the facts, the then Secretary to the
Ministry, Shri Humayun Kabir writes
in the preface to the third edition of
‘1955—Brochure on scholarships’:

“l am glad to report that as early
as in the middle of July, 1955, Gov-
ernment was in a position to arnounce
that they undertook to award scholar-
ships to all eligible Scheduled Caste
and Scheduled Tribe candidates.”

So, Government themselves had
found that owing to the poverty of
these two clasges, even meritorious
Mh dif not seek admission in the
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colleges, unless their getfing the scho-
larships was very sure. In the last
line of the preface, Shri Humayun
Kabir adds:

“This, I am sure, has helped a large
number of students belonging to these
classes in securing admission to insti~
tutions.”

So, we find that a liberal treatment
to the Scheduled Castes and Scheduled
Tribes was found necessary even as
late as 1955.

Today, in the year 1957, it is quite
unintelligible to us how one can think
of withdrawing any of the concessions
that had been conceded just a year
back. And what are the figures?
According to the 1951 censsus, out of
36 crores of people, the Scheduled
Castes formed more than 5 crores, and
the Scheduled Tribes formed about
2 crores. 1 am not counting those
who have been left out now, as has
just now been stated by my hon.
friend. From the number of students
that got scholarship in 1955, you can
realise how far they have advanced
in education. 1 am referring to post-
graduate studies, and post-matricula-
tion studies that is, college education.
In 1954-55, the total number of
scholarships, that was granted to the
Scheduled Castes was 25,000; out of
that, 16,000 were fresh ones, and
about 8,800 renewals. As regards the
Scheduled Tribes, the total number
was about 6,000; about 4,000 were
fresh, and about 2,000 renewals. So,
in the whole of India, out of a popu-
lation of more than 7 crores, only
about 30,000 students were there, who
could get post-matriculation educa-
tion. Is that any indication at all
that these communities have, in the
course of these few years, advanced
to such a stage that there should be a
change in this liberal method of grant-
ing scholarships to them? I am sure
any hon. Member can say that nothing
has happened or nothing has been
done which can induce us to make
any change in the process of giving
liberal scholarships to thess twe
clasges. )
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As regards the backward classes, it
Is only the students Who secure & first
division, who are getting scholarships
now, not all the students who. are poor
are given scholarships. If this can be
liberalised to & greater extent, that
would be better, but that depends
upon the financial position.

1 submit that my hon. friend, the
mover of the resolution, has contra-
dicted himself while making his
speech,; he has contradicted what he
has stated in his resolution. I hope
he will withdraw his resolution, be-
cause he has not substantiated what
he has written in his resolution, in his
speech.

shri B. K. Gaikwad: I have moved
two amendments to the resolution,
moved by Shri Bibhuti Mishra. I have
listened to the speech of my hon.
friend very carefully. When I heard
his speech, I was of the opinion that
he could not be the mover of this
resolution, that Shri Bibhuti Mishra
and the drafter of the Resolution must
be two different persons. For, in his
speech, he has clearly stated that he
is in favour of scholarships being
given to Scheduled Castes and
Scheduled Tribes and to other back-
ward classes too. He now wants the
concessions to be given to other poor
people in order that they might be en-
abled to proceed with their education.
But if you read his resolution, you
will find that it has the effect of tak-
ing away the concessions which are
already being given to the Scheduled
Castes, Scheduled Tribes and other
backward classes.

That is the reason why I have mov-
ed these two amendments. After
hearing the speech of my hon. friend,
the mover, I feel that he can conven-
iently accept the amendments moved
by me; if the amendments are accept-
ed, then there will be nothing more
to be said about it.

In this connection, I want to point
out a few things. Every speaker has
said that whatever concessions and
facilities are given to the Scheduled
Castes and Scheduled Tribes should
be continue® I would like to draw
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your attention to the provisions made
in the Constitution in this regard by
Baba Saheb Dr. Ambedkar, namely
that the Scheduled Castes and
Scheduled Tribes should be given
certain concessions and facilities® so

far as education and other things are
concerned.

16. 29 hrs.
.+.. |SHRTI BARMAN in the Chair]

Now, why were these provisions
made in the Constitution?

There is some history behind it.

It 1 not only because that they were
treated as untouchables and hence
these concessions were given, nor
becau.c they come from the Hindu
fold. The history behind it is this.
According to our puranas and shastras,
those who are treated as Scheduled
Castes today were treated as Atishud-
ras or chandalas in the past. If you
refer to the Manusmriti and some of
the puranas of the Hindu religion,
you will find that there are certain
provisions made to the effect that no
chandaia or atishudra should be given
any education; there was no equality
of any sort. Besides, they were
debarred also from getting education.
Owing to the short time at my dis-
posal, I am not in a position to quote
the slokas of the Manusmriti, but it
is stated there that if any atishudra
or chandala learns anything, his
tongue should be cut. In this way,
there are several other punishments
given there. I do not want to men-
tion them here. '

I do not want to find fault with
anybody or with any religion now.
But the thing is this, that for cen-
turies together these communities
were put down. You will find that
the drafter of the Constitution, Dr.

. Babasaheb Ambedkar, when he was

receiving his secondary education,
he was not allowed to learn, sanskrit,
at Satara. The Shasiri, the class
teacher did not teach him Sanskrit
only because Babasaheb had come
from a Scheduled Caste family.

Even in these dayr you will find
the same thing. If Scheduled Caste
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man goes in any village, the Bhataji
or Brahmin priest of the village, i
he has been reading some religious
puranas, and it he sees him, will cease
reading Why? Only due to the faet
that the Manu Smrits has said that
these people should not be given any
kind of education What is there in
these puranas, we know very well
This is the mentality of the people
in villages

Of course, there 1s no complaint as
regards people residing in cities But
you will find that in the villages,
where 80 per cent of the people are
residing, their mentality is such
For centuries together these com-
mumties—Scheduled Castes, Schedul-
ed Tribes and backward classes and
people Living in hilly tracts—have
not been cared by anybody for their
uplift. That 18 why, in order to com-
pensate for this, these concessions
were given to them, and 1t was said
that these concessions would continue
till they come to the level of the other
communities

Now, the question before us 1s as to
whether these communities have now
come up to the level of the other com-
munities Many people say that the
Scheduled Castes and Scheduled Tri-
bes people have received concessions
and many of them are educated. But
you will find from the Report of the
Commissioner for Scheduled Castes
and Scheduled Tribes that whenever
there is a question of appomting
candidates belonging to these com-
mumties to Government posts, it is
said that no suitable candidates from
these communities are coming forth.
So no posts were filled in by these
candidates Why is this s0? Because
these commumties are still backward
Why are they backward? Because
they have not come up to the level of
the other communities

So it is the bounden dufy of the
Government to see that these people
come up to the level of the other com-
munities. For that, the educational
{acilities should be continued
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It you go through this Resolution,
you will find that 1t says that the
concessions which are given to the
Scheduled Castes, Scheduled Tribes
and gackward classes should be token
away and everybody should be treated
on an equal footing, and hence fitise
who come from poor communities
should be awarded free studentships
etc I have nothing to say if Govern-
ment are in a position to provide
scholarships to all those who come
from poor families Of courde, Gov-
ernment should provide it. We have
got a soft corner for them We will
support 1t But if you just read my
amendment, you will find that I seek
to take out that portion of the Reso-
lution which asks Government to
amend the Constitution I Govern-
ment are prepared to accept the
Resolution 1n the amended form and
give scholarships to all those who
come from poor communities, I have /
nothing to say, but the constitutional
provisions m favour of the Scheduled
Castes and Scheduled Tribes showld
not be touched That is the mtention
of my amendment

Since there 1s not much time, I will
Just conclude But before concluding,
I will again say that this is the posi-
tion and this House should reject the
Resolution as it 1s worded But if Shri
Verma accepts my amendment.

An Hon Member: Shr1 Mishra

Shri B. K Galkwad: Shrn1  Mishra
from UP (An Hon Member: From
Bihar)—I come from Maharashira;
that 1s why 1t 13 difficult to pronounce
his name—1f Shr1 Mishra from Bihar
accept: my amendment, I will have
nothing to say against 1t

Before 1 sit down, I will make one
request to many friends of ours who
are sitting opposite They call the
Scheduled Castes people as Harijans,
They were considered untouchables.
It you call them Harijans, it meens
‘sons of God’. They are sons of God,
but they were treated as untouchables
So you have polluted the word
‘Harijan'.
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Shri Thimmajah: Suggest a better
name

Shri B. K. Gaikwad: If you want to
remove untouchability, the better
course 1s not by giving sweet names
If you want to solve this problem,
do not call these people by sweet
names only They are treated as
slaves If 1t is so then tell a slave
he 1s slave and he will revolt.

Mr Chairman: The discussion began
at 15-00 hours There are just about
25 minutesg left

Shri Jaipal Simgh: I had the im-
pression that the Deputy-Speaker was
having after thoughts about time
allocation

Shri B C Kamble: We support
what Shn Jaipal Singh says Thore
should be extension of tame

Mr Chairman: So I ask the rlouse
Thas 18 the position Unless the House
agrees to extension of time We cannot
sit beyond 17 30 hours

Shri Jaipal Singh: I move for exten-
sion of the sitting 11l 18 00 hours

Mr Chairman: Is that the desire
of the House?

Some Hon. Members: Yes

Mr Chairman: Then it 18 extended
upto 18 00 hours

Shri Mahanty (Dhenkanal). When
will the next Resolution on the Order
Paper taken up, Sir? Does i1t mean
that that Resolution will not be taken
up today?

Mr Chsairman: How can 1t be taken
up today? .

Shri Mahanty: I want to know
what 15 the position

Mr Chairman: If we continue till
1800 hours with this Resolution, then
we exhaust the whole time But if
the House desires, the next Resolu-
tion can just be moved That will
depend

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehrn): This Resolution is reaily in
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charge of my colleague who, no
doubt, will speak on it at the end of
the debate As apparently you are
extending the time, if the Houss ®o
desires, naturally we have no objec
tion to that But I thought that
perhaps it might be worthwhile for
me to state right at the outset what
the Government's view is 1n regard
to this Resolution

1 have no doubt that the hon
Member who has brought forward
this Resolution meant well. But 1 have
also no doubt that this Resolution,
as 1t 18 framed, 18 wholly unacceptable
to Government, unacceptable for a
variety of reasons, because, firstly, it
indirectly does touch on certain pro-
visions of the Constitution—and 1t js
not right to do so directly or indirect
ly Secondly, it does, directly or
mdirectly, tend to limit perhaps the
special amenities or privileges—call
them what vou lhike—which have
been provided 1n the Constitution and
by other legislation for the Scheduled
Castes

Now, on no account are we prepar-
ed to tamper with those provisions
as they are, Whatever legislation we
may bring forward for others, that is
another matter We recognise tully
and completely that there are many
people 1n this country who deserve
help for education or other purposes
But however that may be and how-
ever that may be dealt with in other
ways, we do not wish to deal with
it by lhmting in the slightest the
degree.the special amemties provided

in the Constitution to the Scheduled
Castes

Therefore, we are unable to accept:
this Resolution Indeed, I would ask
the hon Member who hag moved it
not to press it

Shri Shree Narayan Dag~ (Dar-
bhanga). May 1 submit that it has not
so far been supported in the
that have been made and I think

there 13 no necessity for spending
time

Mr Chairman: Hon. Members have
to express their views There are so
many namey with me. The HWouse has
already decided to extemd the time.
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Shri Manmay: In view of what the
Prime Mmister hag said, please as-
certain from the hon  Member
whether he intends to press his
Resolution

Shri Supakar: If the mover with-
draws, then, there will be no necessity
to prolong the discussion

atfa msgea w79 w7eq wr
a7 W §

ot fngfe G F o Aol Y
LR R R L]

Mr Chairman. First of al, I have
to pui the amendments to the House

Shkri Supakar If the original Reso-
lution 1tself 1s withdrawn?

ot faegfe Gy woolE wew
AW A1 g & (90 19 3 faem
LT (L

Mr Chairman: According to our
Rules, when amendments have been
moved they have to be put to the
House before the mamn resolution 1s
put

An Hon Member Has leave of the
House been given to withdraw the
resolution?

Mr Chairman- We are ascertaining
the wishes of the House

Shri B C. Kamble So far as
amendments are concerned, thos~
who have tabled them had not the
opportunity to say anything Theie-
fore 1if ther amendments are put to
the vote, they will be put before their
points of view are placed before the
House

Mr. Chairman. It 1s not possible
that every hon Mcmber who has
tabled an amendment could be given
tune to speak on it That 1s not
possible,

Shri B € Kamble. Can there be
putting of an amendment to the vote
wiuch has not been discussed?

the

Mr. Chairman: If the hon. Member
doeg not want to press his amendment
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he can ask the permission of the
House to withdraw it Now, I all put
all the amendments to the Resolu-
tion

Shri Naushir Bharucha (Kast Khan-
desh) My submussion 18 that the
pProcedure should be as laid down
mn Rule 180(2)

“A member who has moved a
resolution of amendment to a
resolution shall not withdraw
the same except by leave of the
House ”

I take 1it, Sir, that the intention of
the Mover 1, to withdraw the :esolu-
tion That has to be put to the
House

Mr Chalrman It 1s for the mover
of the amecndment to say

Shri Naushir Bharucha: Ag the
Mover of the Resolution he has to
say

Shri B K. Galkwad: Unless and
until we know what 1s in the mind of
the Mover of the resolution, how can
we withdraw our amendments?

Shr1 Jawaharlal Nehra The posi-
tion 1s this The mover has said that
he wishes to withdraw his resolution
The wishes of the House may be as-
certamned If the resolution goes, the
amendments also go

Shrimati Rena Chakravartty (Basir-
hat) According to our Rules, there
1S a peculiar position Our Rule
tlearly says that with the consent of
the House any motion can be with-
drawn but there 13 a proviso.

‘ Provided that if an amendment
has been proposed to a motion,
the original motion shall not be
withdrawn until the amendment
has been disposed of*

Shri Naushir Bharucha: That relates
to motions onty and not to resolu-
tions

Mr. Chairman: Order, ordar.
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Shrl K, U, Parmar: (Ahmedabad——
Reserved—Sch Castes): Why should
we bar the people who have moved
amendments to withdraw them if 1t is
their mmtention?

Mr. Chairman: Anyhow I will put
all the amendments that have been
moved

Shri Thimmalah: Sir, some of us are
withdrawing our amendments

Shri B. K. Galkwad: If the mover
18 going to withdraw his resolution
we may withdraw our amendments

Mr, Chairman: Order, order, I pro-
pose this course

Shri Jaipal Singh: Let the mover of
the resolution just have 5 minutes for
his say He has asked for it After
all this ceriticism let him have his say
After that those who have moved the
amendments may withdraw them

Mr. Chairman: Order, order I am
not going to allow further discussion
I will ask Shr1 Mishia to make his
1eply

Shr Jaipal Singh. Before he rises to
have his say, I want to say something
which 15 very relevant to the posi-
tion which has been created The
mover of the amendment has just
now tried to convey that 1f he gets an
assurance from the hon Member from
Bagaha that he would withdraw his
resolution, he would withdraw his
amendment That i1s material That
changes the situation altogether

Mr. Chairman. Is that the view of
the hon Member Shrn Gaikwad?

Shri B. K. Gaikwad* Yes, that s
whiat I have said just now

Shr: B. C. Kamble. In one single
centence my submission 1S that the
mover of the resolution may make a
formal motion to withdraw it

Mr. Chairman. That he 1s doing

st farspfay s : ST wmaw, aga
A r N mfr F ST S
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&8 ¢ gfiray o & & ) dwrd wenfow
A feivd & arey ¢ & formr § —

“It would be well 1f the Buck-
ward Classes remember that
whatever good they find in the
Constitution and the hiberal pohcy
of our Government 1s the result
of the awakening we find in the
upper classes themselves What-
ever the Government is doing 1s
readily accepted by them and by
the nation as a whole Let it
not be forgotten that the upper
classes have contributed their
share in formulating the policy
of the Government in removing
untouchability, equality and social
justice Whatever concessions the
Backward Classes and others de-
mand find a place in the Constitu-
tion without a single dissentient
voice from the upper classes”™

AET AW T WTHY T ATAw 'A%
i i N faE S mw o B
wifa faar war & fr oo wrfew &
#RY & " gfaard waw A )

% FeET & vE I WX &FAT
FTEAT 7 1w 6wl fedr gfean
FT WWT FR 7 JraT § A guw faw
I AT FT AT FAT IQO@ JET
£t ST ¢ AR WA 9% 5y fawed
A1 81 97 ag s 7 v e dugee
FRIH B AT HYET TTHH FT GA-
Ffear 7 fvr 1 &fier 3 wgar § e S
dmr & o freeflt wfed e w1 fe
fore 7 frar T & ot o fredw &
Mg AEA § A R K o F
9% Af aHY & 1 W Uw deger wRe
%1 wrs &} T qrar § W) I e
aret o &Y FyaT qrar ¥ A wr Ay §
fer dges wrer & wrk WY grgfer e
o W gEY W T e ) e W
a1or Wy A ¥ arey ayrvfer firer ol
& fs 9% dva€ wow o fawtw wo
wafe gl arfr o & xafeg 7fy -
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[fr firfe e
fireelt § fin wg 3w onfr WY farmtr Y
s d 1 & wigeT a7 fis St O @A
frs # wore gfawr @l wifye wilfs
wwTerchaT pRwRe e o< frear §
99 Wit 81 e agm wgn e
& & s &, vl & wreor oy Y
rar § R @ At cvr wafe qul
wrt frew i &1

Shri Manay: On a point of order,
Sir. The hon. Member is trying to
justify his resolution. He was given
an opportunity to withdraw the reso-
lution whereas he is replying to the
debate,

of fifty fowy : agy & Wt A
g § fs wearawat w1 5w s
weay frerk 2ar § 1 & qroR wEEAT
wrg § e onfe oft wmaar e s
afer et o < | Fraed At sy
oY, &t fr wrr sawy frwrd q@ft
¥ wft ag 7 g f dyger e
¥ Wt W oar gl e o apfead
€ a7 oY § e i & frar g o

o AT & forrer & AT A e
f IR xoo TR AT famfrar § 1 7
T X § I T g F O g
Wi fis Y ko g § o oo
qTeEt w1 wwrer AT wifgg SR o
0 v aniz t feage Wi saar €

{ wwr W0 off @Y arw W R
FT W S Y aifie qar g o

Shri B. K. Galkwad: Sir, I withdraw
my amendments.

Shri Thimmaiah:
my amendment.

Shri B. C. Kambile: I also withdraw
my amendments.

Mr. Chairman: Have the hon. Mem-
bers leave of the House to withdraw
their amendments?

I also withdraw ,
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ment of ¢ Commiitee to

capita '
The amendments were, by lsave,
‘' withdrawn.

Mr., Chairman: Now, has the hon.
Mgver leave of the House to with-
draw his Resolution?

The Resolution was, by leave, with-
drawn.

An Hon. Member: Will the House
sit till 6 P.M. today?

Mr. Chairman: There is no necessity
nqw; we will conclude at 8-30. Now,
we will take up the next item.

RESOLUTION RE: APPOINTMENT
OF A COMMITTEE TO EXAMINE
THE REGIONAL DISPARITY IN
AVERAGE PER CAPITA INCOME

Shri Mahanty (Dhenkanal): Sir, 1
beg to move:

“This House is of opinion that a
Committee of experts be appoint-
ed to study and investigate into
the regional disparity in the
Indian Union in the average per
capita income and in the stages of
development, and to recommend
ways and means for bringing up
the regions that lag behind to the
standard of other advanced
regions.”

This Resolution 18 so urgent in its
irpplication and so innocuous in its
intentions that the House will need
very little persuasion on my part to
agcept it. It suggests the appoint-
ment of a committee of experts to
siudy the existing pattern of regional
disparity in the Indian Union and
syggest ways and means for bringing
up the States that lag far behind, to
the level of other advanced States.

I can well .anticipate the critics to
Point out that the Planning Commis-
sion and the Government are no less
concerned about this problem, and
that the Planning Commission in their
Second Plan had considered the
Matter at some length and also the
yatter was considered in the National
Development Council from time to





